MIN IS TRATIVE

e B e g i

y .‘-.' | t 1.4 .1 .' i A :’5-"'_: 'd ' 1

R

4 , ',f‘n:{_r. L‘h J; “tll the

'."'"- i
'!

ﬂ'k

i — gy I T e ) ey T T Bty T -
P L - A

? J‘ﬁ t{#‘j{ hH'II'L ,._1L {,J._,_ : f'j ..:-.:_., : .::'

Munnar Prasad, S/a Late Sr
Northern Railw&y, -K' pur,
Bunglow No. 893/B, n,o___-__
Narthﬂ:n Railway, Jamur ‘-_,__A

c/A Sri B.N. Singh.

Versus :
4}_: =,
;‘" ¥
1. The Union of India, through General ﬁﬂanager ( Person: i‘:ﬂm
Northern Railway, Baroda House, New Delh |

2. General Manager ( Electric), Nerthepm Railway, Barliag
House, New Delhi.

3 The Divisional Railway Manager, Northern Railway,
Allahabad. ‘

4, Sri V.K. Agarwai, Addl. Divisional Railway Manager, L‘
(Electric), Northern Railway, Allahabad. N

'y senior Divisional Electrical Engineer (G), Northern
Rgilway, Allahabad.

6. senior Divisional Personnel Dfficer, Northern “ailway, T
Allahabad. _ £
75 Asstt. Electrical Engineer (G.), Northern Railway, E

Kanpur.

sses Respondents.

Sri P. Mathur,

----2/- -
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ii.
01.01.76, 06.09.76, 2;.01.77. ”4“,_) e,
19.09.80 and 21.08.82 as illegal and naiafﬁi;;“~“, |
against the provigion of natural justice M ENE .

iii. to award the cost of the application.

3. The facts of the case as given by the applicant

.'.L“'

in his application are that he was appointed as Apprentice \i

.'_'.1.

Mechanic on 14.05.64 in Northern Railway by the General
Manager (P.) after passing the written test and interview
conducted by the R2ilway Service Commission, Allahabad.
After completion of necessary training the applicant was
appointeda s Asstt. Electrical Chargeman, in the gcale of

k. 205-280 at Kanpur on 15.12.70. The applicant was placed
in the seniority list at Serial no. 255. The applicant
claimcthat his services had been blotless and there was no
complaint against him. He also mentions that he appeared

in the test held on 16.09.73 by Head Quarters of Northern

4-.1.3,-
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service rag_e;': ‘ig f - J‘F . appeal a _J inst adverce r
rejected by ‘fﬁi PP _.'__j t@._; te m ithority without
of mind. He Blfiils *_"'i',jtm -j;l;:qf:;f\;; on to the
B, 550-7%0 was withheld: on ﬁﬁ e

He

40
as per roster and he was not

training coaching
be low standard in accordance with cimu]@ B 3
Board no. E(SCT)64CM15/5 dated 30.12.65 a T)<
20 dated 27.04.59. He claims that his junior was ll-.,__h._--*- R

,;,

in the scale of k. 550-750. The applicant :elfﬁms‘t?
was promoted vide order dated 15.12.85, which stfatts

although his services were not upto the mark, he was h_gﬁh _%'

thet he had made representation on 17.C6.85 after getti "
promotien that he should have been promoted as per Hianhllﬁgé
Tribunal award with effect from O1.08.72. He states 'I:ha‘b 9
Sri K.S. Vimal and Sri Dinesh Singh were appnimﬁed muc h aft-gi
the applicant and were workirg as Assistant Engineer. '
i
4, Arguement of Sri B.N. Singh learned counsel for th
applicant was heard. Since none remain present on behalf

of the respondents, the case was heard exparte.
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peomsted % L scale
award as am act that he balns o i

be quashed. The second relief

Court as it has beccme time harrg | ‘% Efxr®4rfu passed
regarding the relief of quashing of ad,wgsw.

on 10.11.86 are reproduce belew:- s

wHeardJ The relief (B) claimed bvg\fﬁ'
is clearly barred by limitatian U/«SL %2.@
the application for that relief. We;« exr
entertain the application for gelief (ifw U
notice to the respondent to file reply with:
month. Rejoinder affidavit be filed, theres Tra L
within 15 days. List it for hearing on 23% 7.®

6. Therefore, now only one relid is to be cmii
i.e whether the applicant was entitled to prometion -nﬁ--.;___;{':'
ground that he belongs to the S.C, regardless of his | 32':%

& *L

performance. The applicant has brought 2 letters to o 1

notice., First one is dated 27.04.59. The instruct-im.a;
areto the effect that promotien fvom class fIV: to class 11
and class III to class II should have quota ef reservation
and 4 times of number of post shoulld be field of eligibility.
However it is mentioned that the prometlen is from grade t«
grade in classIll posts and selection is made on non select]
post on seniprity cum suitability basis, there will be no
quota of SC and ST candidates in respect of prmaffian to sucl
ost. The quota shall be only for selection post and the

!V
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W judged on the basis of relaxed stania:d and ﬁ

Lds gone down and theye have been a number of light fallures

W

N

has also i_ ,_.,_'ﬁghf:-‘ fa*-'ﬁa ms?
letter dated 30.12.96, in nrw&iﬁ- _____
suitability of SC and ST candiiatﬁ* '{ﬁ?ﬁ-_ romotio

made good by giving any ii&iﬁiﬂﬁ]& trﬂn"ang to s
ant for fh’a 9;

candidates. The record of the ‘h"
31.03.1972 shows average remarks, the record for ‘bli 23
ending 31.03.1973 shows thst his performance ls bel |
average and states that the head light sectien nffiehn“‘{rl

Again his performance for the yesr ending 31.03.75 also was
not considered satisfactary,*atﬁin his performance for tha }

W

year ending 31 ,03.76 was considered to be below average.
His confidential report for the year ending 31..03‘&5110%53 :
that he was techenically very poor and should notthses b
given charge of independent installation. The confidential
report for the year ending 31.03.80 mentioned that he was
technically poor, «not amenable to d;zri;;;tine and not yet
fit for promotion. His representation/those average remarks
were not accepted. fe was promoted in 1985 althoagh his
confidential report for the year ending 1984 was not upto
marks which means that he was given special consideration

presumabelly on the basis of being the member of SC.

Te The respondents have mentioned in their Suppl.

CA that the applicant was hauled up for failure to attend
annual interview and his increment was: withheld temparariar
for 6 months. It is also mentloned that the applicant
appeared in sutibility test for electrical chargeman grade
A in the grade of k. 550-730 (RS) on 04.12.77, but he di d

V . es e i‘/‘:
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juniors have supe w‘g?T;_jQ“E*“LEjF“

reasons for his supersess

superseeded

were selected and no communication Wﬂ&*@ﬁﬁgat
who could not acguire adequata #fmarks f@r“sﬁﬁ*sl
9 We are of the ap&nion that the apbliﬁiﬁﬁf'
to make out any case for his promotion f rom the day
to the onéiwhich the promotion was given to him. The
application is, therefore, dismissed. |

10. There shall be no order as to costs.

MembeT=A Membe r-J
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